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O R D E R 

 

प्रनत रवीश सूद, जे.एम./PER RAVISH SOOD, J.M. 

         The present appeal filed by the assessee Co-operative Society is 

directed against the order passed by the Commissioner of Income-Tax 

(Appeals), National Faceless Appeal Centre (NFAC), Delhi, dated 

18.03.2025, which in turn arises from the order passed by the 
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Assessing Officer (for short “A.O.”) under Section 143(3) of the Income 

Tax Act, 1961 (for short, “the Act”) dated 15.03.2024 for A.Y. 2022-23.  

The assessee society has assailed the impugned order on the following 

grounds of appeal before us:  

“1. The order of the learned Commissioner of Income Tax (Appeals) for the AY 
2022.23 dt. 18.03.2025 in DIN & Order No: ITBA/NFAC/S/250/2024-
25/1074630885(1) is contrary to the facts and also the law applicable to the 
facts of the case.  

2. The learned Commissioner of Income Tax (Appeals) is not justified in 
holding that the deduction u/s 80P(2)(d) would not be available to interest 
received from deposits/savings account kept with other cooperative 
societies/banks which are governed by RBI Banking Regulation Act and 
schedule commercial banks.  

3. Any other ground that may be urged at the time of appeal hearing.” 

 

2.   Succinctly stated, the assessee which is a Co-operative Society, had 

filed its return of income for A.Y. 2022-23 on 08.10.2022, declaring an 

income of Rs.Nil.  

3.  During the course of the assessment proceedings, the A.O. observed 

that the assessee society was collecting deposits from its members, 

supply of fertilizers to members, and advancing loans to the members. 

Also, the A.O. observed that, as per the details provided by the assessee 

society, it was on daily basis depositing the amounts with DCCB Bank 

A/c.No.707001672151 and with Union Bank A/c.No.01481004555. It 

was stated by the assessee society that it was collecting amounts from 

its members and depositing the same in its saving and current bank 
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accounts with DCCB Bank, Eluru. The A.O. observed that the assessee 

society, during the year, had earned interest on its 

investments/deposits amounting to Rs. 16,88,240/-. 

4.  Although the A.O. had in the course of the assessment proceedings 

specifically called upon the assessee society to substantiate its claim for 

deduction of the multi-facet interest incomes under Section 80P Act, 

viz. (i) interest on loans advanced; (ii) interest on investments; (iii). bank 

interest etc., but the assessee society failed to come forth with any reply. 

Accordingly, the A.O., in the absence of any explanation of the assessee 

society, held the entire interest income received by it as its income from 

other sources.  

5.   Aggrieved, the assessee society carried the matter in appeal before 

the CIT(A). 

6.  As the assessee society failed to participate in the proceedings before 

the CIT(A), therefore, the latter, taking cognizance of the facts involved 

in the case before him, observed that the interest income received by a 

cooperative society was eligible for deduction under Section 80P only if 

it was received out of the deposits kept with the cooperative 

society/cooperative banks. The CIT(A) further observed that the interest 

income received by the cooperative society from a scheduled commercial 
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bank was not eligible for claim of deduction under Section 80P of the 

Act. Accordingly, the CIT(A), based on his aforesaid observations, 

dismissed the appeal.  

7.   The assessee society, being aggrieved with the order of the CIT(A), 

has carried the matter in appeal before us. 

8.  We have heard the learned Authorized Representatives of both 

parties, perused the orders of the lower authorities and the material 

available on record, as well as considered the judicial pronouncements 

that were pressed into service by the Ld. AR to drive home his 

contentions. 

9.   Shri GVN Hari, Advocate, the learned Authorized Representative (for 

short “ld.AR”) for the assessee society, at the threshold of hearing of the 

appeal, submitted that the interest income received by a cooperative 

society from fixed deposits with nationalized banks out of its own funds 

from the activities contemplated in clause (i) to (vii) of Section 80P(2)(a) 

of the Act, would duly be eligible for deduction under the said statutory 

provision. The Ld. AR submitted that the issue in the present appeal is 

squarely covered by the order passed by the Tribunal in the case of The 

Chebrole Large Sized Co-operative Society Limited Vs. ITO, Ward-1, 

Eluru in ITA No.36/Viz/2024, dated 04.03.2025. The Ld. AR to buttress 
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his claim, has drawn our attention to the order passed by the Tribunal 

in the case of The Chebrole Large Sized Co-operative Society Limited Vs. 

ITO, Ward-1, Eluru (supra).  

10. Per contra, Dr. Aparna Villuri, learned Departmental Representative 

(for short, “DR”), relied upon the orders of the lower authorities.  

11.   We have given a thoughtful consideration to the facts involved in 

the case before us, in the backdrop of the contentions advanced by the 

learned Authorized Representatives of both parties.  

12.  We find that the issue involved in the present appeal boils down to 

the solitary aspect, i.e., as to whether or not the interest income of Rs. 

16,88,240/- received by the assessee society on its investments with 

the nationalized banks would be eligible for claim of deduction under 

Section 80P(2)(a) of the Act? 

13.  We find that the issue involved in the present appeal is squarely 

covered by the order passed by the Tribunal in the case of The Chebrole 

Large Sized Co-operative Society Limited Vs. ITO, Ward-1, Eluru  in 

ITA No.36/Viz/2024, dated 04.03.2025. The Tribunal in its aforesaid 

order, after necessary deliberations, had observed as under :  
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14.  As the facts and the issue involved in the present appeal are 

squarely covered by the order passed by the Tribunal in the aforesaid 

case, therefore, we respectfully follow the same. We thus, direct the A.O. 

to vacate the disallowance of the claim of the assessee society for 

deduction under Section 80P of the Act of Rs. 16,88,240/-.  
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15.  Resultantly, the appeal filed by the assessee society is allowed in 

terms of our aforesaid observations. 

pronounced in the Open Court on 29th August, 2025. 

 

  

 

 

Sd/- 

(एस. बालकृष्णन)  

(S. BALAKRISHNAN) 

लेखा सदस्य/ACCOUNTANT MEMBER 

 

 

Sd/ 

(रवीश सूद) 

(RAVISH SOOD) 

न्यायिक सदस्य/JUDICIAL MEMBER  

                                  Sd/- 
Hyderabad, dated    29.08.2025.   
TYNM/sps 
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